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' R - !, VIGE CHAIRMAN
HON'BLE MR. A.V. HARIDASAN, V

y “1." T.Padnaabhan, amed 48 years, S/o-Unneri,Ex-Ca_sunl
' Labouter,SouthernvRailway, residing at Thalathethil
Hou o, Mundamugh a, Sho mur. ‘

| . 2 K.Narayana, aged 48 yenrs,S/o Sakaran,Ex~Cagual
Lnbourer,Southern4Rnilway,Kundil House,
- Kulakkalore F.0.Shormur.,

3+ A.Subrananim, aged 52 years,S/o Anandamuda liyar,
Ex Casual Lnbourer,S.Railwny, Muthaliyar Street,
. Vadakke vazhi,Shornur. | :

4. C,A.Bappu, aged 52 years,S/o Alikutty,Sidhathail
Pallan PO Shormur. Ex-CasunL Lnbourer,S,RaiIWny.

5; A.Krishnan, aged 52‘years,S/d;Ayyappnn,Pnlliknrn,
Nadupara PO Shornur, Ex-Casual Labourer. S Railway.

' S.Rallways
6. P, Narayanmkutty, Ex~Casunl Labourer,/ aged 4g

years,S/o- M.Govindan Nair, Mundanugh a,Shornur.

'fﬁﬁiﬁzi 7. A.Arunachal m, aged 52 yeargt‘S/d Arunughan

e

Ex.Casual Labourer, Southern Railway;South Road,
@mneshgiri PO Shomur. |

8. V.A.Rmnndas, aged 47 years,S/o T.Krishnan Wmbinr,

Ex-Casual Labourer,Southern Railway, Pathiyath Veedy
P.O.Kulappally, Shornur.

90 V. Vas

U, aged 51 years, S/o Kuttikrishnan Nair,
Ex-Casual Labourer, Southern Railway, Kuttath House,

Saneshgiri PO Shornur.

10. T.Prabhakaran,aged 52 years,S/o N
Eg-Casual Labourer,Southern R
Ganeshgiri PO Shomur.

araynmn,
ailway,, Mundai
11, M,andn, nged 48 years, S/o Kunjandi,Ex—Casunl
Ao athannar House, Parith ipara

Shornur.
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12. P.A. Madhavan, med 52 years,S/o Ayyappm,
Parakk an athu Véedu,”edunpnrn,v.I.K,Trichur District.
Ek.Casual Lnbourer,Sputhern Railway,

13.  M.Muthu, aged 43 Ye ars,S/o Mariyappan, Ex—Casual

Labourey,Southern Railway, Mariyannankovil Rond,
Ganeshgiri, Shornyr,

14, P.K.Sankaran, Aged 52 years,S/o Krishnnn,Pnlliknra'

House,Pnllom,PO Cheruthuruthi,ﬁhrriéhur Dit.
Ex~Casunl Labourer, Southern Railway.

15, K.Raju, nged 31 years,S/o Kriénnnn&bthnliyar,
, Muthaliy ar Street,Ganeshgiri Street,Ganeshgizxi,
Shernur, Ex.Casual Labourer, Southern Railway,

16, A.anappnn,aged 50.5/0 Arunughamuthnliyar,

Ex-Casunl‘Labburer,Southethailway,Mariammnn Livil
| Street,Ganeshgiri,Shornur-S;

17. P.Gangadharan, aged 52 Years,S/o Kandu, Seuthazn

Ex-Casual Lnbourer,Southeru Railway,Pal 1ath House,
Manthagad, shorur 3.

18. E.Syed Ali, aged 52,5/o Kunjumohamned,sx Casual

Lab0urer,Southern RaiIWay, Edacheri House,Pallom,
Shoranur.

19, C.Unnikrishnan,s/o Kunjunni, ageq 52, Bxx2xzuni

kxbouxar, , Pallon PO.Shormur, Ex-Casunl Labourer
Southern Railway, ’

20, K.Lakshmannn,s/o Krishnnn,‘aged 52, Ex-Casual

Labourer,Southern Railway,Kudaliyar Strect
Nanesh Giri,Shoranyr. I

21, KeSankaran, ageq 52 Years,S/o Kndnvan,Ex-Casnnl

Lnbourer,Southeru Railw

ay, Mudayh,Ganeshgiri,
Shornur.

22, P.Thayyutty, Aged 52 ye ars,S/o Sankaran,Ex-Casunl
Labourer.Southern Railw

ay,. Gnneshgiri,shornur.
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23 « P.K.Muhmnad,aged 50 yéars,S/o Marakk
Labourer, Southern Rnilwny,Parnkk
Pal ~kkad Dt.

ar, Ex-Casual
al House ,Pallom FO

3 eph, /i s
8. C. Ugeph, nged 50 years,S/i S’yed yPallon PO

P; nkk:
Al nkkad, Ex—Casual Lnbourer Southern Railway,

P.S.Rajan, aged 45 Ye ars,S/o Sankar
Veedu,Palln yPalnkknd Dist,
Southern Railway,

28,
n, Pnlliknl

-
X-C‘wsunl Lnbourer,

26. A, ;
«Arunugh m, aged 40 ye nrs.S/o Arunach al an, Bhuvnne sw

Nivas, South Rond,Gnneshg:Lri PO Shornur yEx~Casunl
vLab.ou:er,Southern' Railway, :

ari

(By Advocate Mr. P. Ramakrishnan)
Vs.;i
1. Union of India represented by the
General Manager, Southern Railway,

Cheénnai.

2. ‘The Divisional Railway Manager,
~~ Southern Ra;lway, Palakkad.

3; The Senior Divisional Personﬁel Offlcer,
Southern Railway, Palakkad. . . .Respondents
. . . \

(By Advocate Mr. K.V.sachidanandan )rep;)

. The .application having been heard 'on 25.2.2000, the

Tribunal on the same day dellvered the follow1ng.
ORDER

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

The applicaets 26 in number were engaged as
casﬁal labourers for loaaing,and unlqading of coal under
the Loco Foreman, Southern Railway, Shoranur from 1.11.76
.to 24.1.82. At the time of their retrenchment they had‘

put in. 1910 ~days of casual servlce. As the applicants

were retrenched without' giving them the benefit due taq
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’them, they approached the Hon 'ble ngh Court of Kerala by

flllng‘ OP 4300/79 Pursuant- to the orders of the High

‘Court, the Divisional Railway Manager:(seCOnd respondent)

issued orders giving them retrenchment compensation etc.
and  informing that their names are being kept in the
register for reengagement in future. One such order

received by the third applicant is Annexure.AI. Finding

that despite the assurance given the applicantS'are not
"belng engaged and that the respondents are. resortlng to

‘engage several casual labourers even w1th lesser length of

casual service, the applicants made representations to the
third reSpondent. Copies of  the representations made by

appllcants 182 on 25.7.99 to the third respondent are

'produced as Annexure A2 and A3 It is_ stated by - the

counsel for the'applicants,that the other applicants have

also made similar representations hut without any
response. Under these cirdumstances.the applicants have

jointly filed this application praying that the third

'respondent be directed to reengage the applicants in terms

of the . scheme for re—engagement/regu1arisation of
retrenched | oasual labourers' as also to b'take up
Annexures .A2 and A3 representations-v and other
reprsentatlons submitted by the other appllcants and to
glve,?ﬁﬁﬁﬂf approprlate reply to the applicants within a

time to be fixed by this Tribunal.

2. When the application came up for hearing, counsel

on either side submitted that the application may be

3

disp05ed of with a direction to the third respondent to

vconsider A2 and A3 and other similar repreSentations

submitted' by the appllcants and to give' them  an

' appropriate_reply within a reasonable.time.
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3. In the‘resuit,'in the light of_whét is stated
ahove the application is ‘disposed of With:a direction to
the respondents to consider the representations made by
the applicants Annexures A2 and A3 ahd other similar
reprsentatlons and to glve the appllcants Fi appropriate
repllesw1th1n a period of three months from the date of
receipt of a copy of this order. There is no order as to
costs.

\

Dated the 25th day of Febfuary, 2000

- :aag

 VICE CHATIRMAN

s.

Listlof Annexures referred tos:

Annexure,Als True co of letter No.J/B OP 4300
j X issued by 2nd éespondenﬁ/zg ggged

3rd xnxpmn appllcant.

Annexure.A2: True copy of representation'dated 25.7.99
- from Ist applicant to the third respondent,

Annexure.,A3: True copy of representation deted 25.3.99
s : from 2nd applicant to the third respondent.
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